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lectures ao that a number of colleges 
may be attended to by one Professor 
at a time.

Dr. K. L  Shrixnali: It is a sugges-
tion for action.
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Mr. Speaker: Next question.
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Mr. Speaker: No, no. I have allowed 
a number of questions. The hon. 
Member rose late.

Investment by the Life Insurance 
Corporation

+
fShrl Harlsh Chandra 
I Mathar:

•18*1. 4 Shri Bhogji Bhai:
Shri Rameshwar Tantia:
Shri Khushwaqt Rai:

Will the Minister of Finance be 
pleased to state:

(a) whether Government have exa-
mined the soundness of investments 
made by the Life Insurance Corpora-
tion before June, 19S7; and

(b) if so, with what result?
Ike Deputy Minister of Finance 

(Shri B. R. Bhagat): (a) No Sir.
(b) Does not arise.
Shri Hartsh Chandra Mathar: May

I know whether it has been brought 
to the notice of the Government that 
there have been certain other tran-
sactions, other than the Mundhra tran-
sactions which were the subject mat-
ter of investigation and about which 
certain aspersions and certain reflec-
tions have been cast in the press and 
otherwise?

Shri B. R. Bhagat: Sometime ago,
we laid a statement on the Table of 
the House about all the investments. 
I am not aware of any allegations 
other than the Mundhra transactions. 
If the hon. Member has any thing In 
mind, he can specifically bring It to 
my notice.

Shri Rameshwar Tantia: Consider-
ing the facts brought out by the Mun-
dhra L.I.C. deal, may I know whether 
the Government does not think it 
necessary to appoint some enquiry 
committee to And out what was the 
price paid to the private sector, what 
is the price now, whether the Insu-
rance Corporation has lost or gained?

Mr. Speaker: Hon. Members must
not make suggestions. Is it in the 
contemplation of the Government, in 
view of that, to appoint a committee: 
I will solve my conscience that it is 
not a suggestion for action but only 
a question. Why don’t they frame 
the question properly? I won’t allow 
suggestions hereafter.

Shri Rameshwar Tantia: I am not
making any suggestion. I am asking 
whether the Government are consi-
dering the appointment of a commit-
tee of enquiry to find out about the 
investments of the L.I.C. in the pri-
vate sector.

Mr. Speaker: Is there a proposal?

Shri B. R. Bhagat: There is no pro-
posal I do not think any such rov-
ing enquiry would be desirable in the 
public interests.

Shri Damanl: May I know whether 
the L.I.C. is holding such shares which 
are not yielding any dividends and if 
so the details thereof?

Shri B. R. Bhagat: It is very diffi-
cult to give the details of hundreds 
of investments. We gave a statement 
to the House some time ago. There 
might be; the L.I.C. inherited some 
investments from the previous com-
panies. Some were bad. There were 
merely inheritance otherwise. Parti-
cularly, there is no serious difficulty 
in those investments.
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Sftrf t t u * i  CTi>— in Mattwr: May
I know whether the preference shave* 
In Star Paper Mills have been par* 
chased at a price much higher than 
the market price?

Mr. Speaker: These are all details. 
This is a general statement

Shri Hariah Chandra Mmthnr: it  is
a specific question.

Mr. Speaker: What is the specific
question? The hon. Member’s sup-
plementary is a specific question. But, 
the original is a general question.

Sliri Harish Chandra Mathnr: I
wanted to know whether they have 
made any enquiry or not. When they 
say that there is no enquiry and they 
see no reason lor one, I am pointing 
out to them a particular case and ask 
whether it is within their notice or 
not and if it is in their notice, why 
is it that there is no enquiry.

I te  Minister of Finance (Shri 
Morarji Desai): II there is any en-
quiry to be made, we will certainly 
get an enquiry made. W e cannot <?o 
on with roving enquiries over a tew 
crores o f holdings.

Dr. Bam Sabhag Singh: In reply
to part (a) of the question, the hon. 
Deputy Minister said, No. May I 
know whether it is not a programme 
o f the Government to enquire into the 
soundness of the investments of the 
L.I.C. and if it is, why no enquiry was 
made?

Shri Morarji Desai: No enquiry is 
considered necessary by the Govern-
ment. We presume that things are 
all right unless we have got definite 
information to the contrary. We can-
not go on making roving enquiries 
into all holdings.

Shri Narayanankntty Menon:
In the case of investments prior to 
nationalisation, is the Government 
aware of any specific breach o f the 
provisions of the Insurance Act relat-
ing to investments and whether any 
action has been taken towards that 
breach?

SiuJ U m b U Send: Now no action 
is possible. We have inherited seve-
ral things. We have now to make the
best o f them whatever it is.

Shri Narayanankntty Menon: My
question is whether there is any viola-
tion of the Insurance Act and whether 
action has been taken where there is 
violation of the law.

Mr. Speaker: Hon. Members do not 
put their question clearly. All that 
the hon. Member means is, have any 
cases come to the notice of the Gov-
ernment where there has been glaring 
violation of the rules before they took 
over charge.

Shri Morarji Desai: Not yet

Shri Dasappa: Is it not a fact that 
the Government found that the pre-
sent policy of having these invest-
ments made by the L. I. C. was un-
satisfactory and so they thought that 
there should be a statutory ’board and 
the investments should be through the 
Board?

Shri Morarji Desai: This is being
considered very carefully. The invest-
ment policy is being considered. How 
it is to be done is also being consider-
ed and the House will be informed 
also.

Mr. 8peaker: Next question. I have 
allowed a number of questions.
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